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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

In the matter of:
Original Application No. 323/2023

Prem Shankar Singh & Others Applicant(s)

Versus
State of U.P. & Ors. Respondents

Action Taken Repo! compliance of the order dated 09.05.2024 passed by
the Hon’ble National Green Tribunal, Principle Bench, New Delhi in O.
No. 323/2023 Prem Shankar Singh & Others Vs State of U.P. & Ors.

1. That, the Hon’ble National Green Tribunal was pleased to pass an order dated
09.05.2024 in O.A. No. 323/2023 Prem Shankar Singh and Ors V/s State of
Uttar Pradesh & Ors. The operative portion of the order is as under:—-

- 2. Learned Counsel appearing for UPPCB referring to the reply dated
03.05.2024 has submitted that the show cause notice dated 25.04.2024 1o the
Project proponent M/s Ganpati Classic was issued for imposition of EC.
Thereafier, another show cause notice dated 02.05.2024 has been issued and
that the reply to the show cause notice is awaited and the exercise in
pursuance to the show cause notice will be completed within eight weeks and
Jinal order in pursuance to the show cause notice will be passed. He is directed
10 file the action taken report disclosing the outcome of the show cause notice
at least one week before the next date of hearing by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR support PDF and
not in the form of Image PDF.

3. List on 23.08.2024"
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That, a Show Cause Notice vide leiter dated 02.05.2024 was issued by U.P.
Pollution Control Board to the proprietor of M/s Ganpati Classic, Shri Nikhil
Agrawal, Khasra 10.-1566-1571, Mauza-Bainpur, District Agra regarding
imposition of Environmental Compensation of Rs. 84,75,000/- (Eighty four
lakh Seventy five thousand only) for 226 days violation (from the first date of
inspection i.c. 18.07.2023 tll 28.02.2024).

That, the project proponent of M/s Ganpati Classic, Khasra no.-1566-1571,
Mauza-Bainpur, District Agra replied to the Show Cause Notice dated
02.05.2024 vide letter dated 18.05.2024. The reply of the project proponent was
not found satisfactory.

That, the Environment Compensation of Rs. 84,75,000/- (Eighty four lakh
Seventy five thousand only) has been imposed against the proprictor Shri Nikhil

Agrawal of M/s Ganpati Classic, Khasra no.-1566-1571, Mauza-Bainpur,
District Agra by U.P. Pollution Control Board vide letter no. H15613/C-4/NGT-
187/P.A/2024 dated 12.08.2024. The copy of the letter dated 12.08.2024 is
enclosed as Annexure-I

Therefore, the above Action Taken Report is being placed for kind perusal and
necessary action of the Hon'ble Tribunal.

i
70 el
Regional Officer
U.P. Pollution Control Board
Agra
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